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Bringspell han Verila, 0 shiri rF.o. Verma, Junicr

Telecum wificer U / u Jegmewdyllal lax, Varahesle2,

h/o aa=l/104=7, Hahulhayer (ulony, Paliceypur, Valo-
Ngsd Lantt.-224002,
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ol ayeel tos el gside the order for recuvery ©f
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Le S pel dppllcdnt.'a Cuse wnile" hHe

was pOstea a3 J ehebs (1), wmbgnalsal wd, €& waS
served witi on oruer, cOpy VI which 1s olilexu e
#-iy TOr IecOvery Ut e 28,400/= anu Lhe respOhgents
proceeued wilh The Lecovery DY teauction fiun nis

i reve /o
pay <t Lhe rate of ps.@/~» per month, ine applicent

(e

made & Fept esentgliung, copy Of whicn le annexu e s2,
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coilelusicn, the amOunt is Delhy geauclea bul os per

fiis CaSe, Lhe LespChaelils kept a desf eal 10 hils

Lequest, Lonsequenlly, ne nas cone Up betole the

fripunal.

Se lieal g, Lhe lLearney coulsel 10X lhe
applicant ond ahrl il Slbhalexas,lecined CoOulsel
fOr tne L espoinueiils who Nas UppUsea the Jlayel in

Lhe Uesm Mglhly OO0 Lihe gioulg Lnel Lhne impuylied Yluel.
ccpy ©f whicn is ahifiexule ma=l TO Tig veiw yives

get adls of tne Vouchers ogelnst whicn the recoOvely

has been flxed.

4. Teking into consiges aliony Lhe pleaulhys
uha the oNhexw es fiiea Dy the gpplicant, we fing thet
inspite of applicant's repeagted Leéquesla, lle has nut
been furnisheg with the wetails fur wnlcn srecovery 1s
peiny made fiom his salaty, v which e 1s entllleaq
only

not/unaer piinclple vi natursl justlce bul also uUnaes
the rules in this Iegyeld ol AV gppeal s Lhgl Lihe Opp-

crtunly fas nhub pech allowea Lo nim.
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9. Bt h the agbove facis in view, we

fiiia Thnel Tne lapugliew YIaer flas Dedl passed wilnoul
yiving any copportunity Lo the applicent 1O explaln
nis pesitliun ohd represent ayainst The sane gha NO
inguiry nas peen held &3 presct loed unaer nule 5

ahd thevefore, the orager of recovery, copy Of whnich
iy annexud e ~=l, is set aside and the amount olready
i ecovered, be refunued to The applicenl., rowever, it
will be open for tne respondents t1o Ire=Open The issue

aNd conduct inguily os pel Iules. NWNO Oraer o tc custsg.
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